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NHRC notes death of 18 workers and
severe burn injuries to 24 others
NHRC took suo motu cognisance
of a report on an explosion at an
explosives umt in Raulgaon, Nag-
pur, on March I, that killed 18
workers and injured 24. Noting
serions human rights concerns,
the Commission 1ssued notices
to the Maharashtra Chief” Secre-
tary and DGP, secking a detailed
report within two weeks on the
inveshgation.
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NHRC notes reported death of two
municipal sanitation workers

NHRC took suo motu cognisance
of a report that two sanitation
workers died in a sewer chamber
in Indore on March 2. The work-
ers were emploved by the Indore
Municipal Corporation, Citing
possible human rights violations,
the Commission 1ssued notices to
the municipal body and the Police
Commissioner, seeking a detailed
report within two weeks on the
mnvestization.
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NHRC notices on
harassment-linked
death of assistant prof

he National Human

Rights Commission
(NHRC) has issued notices to
the Union Health Ministry,
the director of AIIMS Bhopal,
and commissioner of police,
Bhopal, over allegations that
an assistant professor at the
institute died due to mental
harassment and a toxic work
environment. As per the
complaint, the victim sent
three emails expressing
distress before her death,
but the institute
administration allegedly
failed to take action. acencies
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Pb plans 3-yr posting cap for cops
above inspector’s rank, HC told

New Policy
After Court’s
Nudge To Govt

Ajay.Sura@timesofindia.com

Chandigarh: Now, Punjab
Police officials of the rank of
inspector and above would
notbeabletostay inaparticu-
lar district for more than
three vears at a stretch and
for nine years in total, A deci-
sion was taken in this regard
by the authorities concerned
and sent for approval from
thestate cabinet.

At present, such a policy
exists only for officials from
the rank of constable to in-
spector. “A draft policy was

'SENT TO CABINET FOR APPROVAL'

“ A draft policy was prepared for the transfer of officers

of the rank of inspector and above after they complete
nine years of service in total and three years at a particular
place. The policy was approved by the competent authority
and is being sent to the cabinet for approval

Punjab govt to Punjab and Haryana high court

prepared for the transfer of
officers of the rank of inspec-
tor and above after they
complete nine years of servi-
ceintotaland three yearsata
particular place. The policy
was approved by the compe-
tent authority and is being
sent to the cabinet for appro-
val,” Punjab govt informed
the Punjab and Haryana high
court.

The information was pro-
vided in compliance with the

court’s Feb 10 directions,
when the HC asked the state
to formulate a policy deter-
mining the maximum tenure
for the officials of the rank of
inspector and above in terms
of govt instructions dated
May 21, 2020, applicable to the
rank of constable to inspec-
tor. “Ttis strange suchapolicy
is applicable to only lower-
rank police officials, Such a
policy ought to be applicable
to higher ranks,” the HC

bench headed by Justice Anu-
pinder Singh Grewal obser-
ved in its Feb 10 orders.

Punjab DGPE, who joined
the hearing in the HC thro-
ugh video conferencing on
Thursday in a related matter,
also informed that a massive
manpower audit is underway
to augment police personnel
for patrolling and mainte-
nance of law and order. It was
submitted that 508 additional
patrolling vehicles were de-
ployed and several othermea-
sures were initiated to curb
organised crime.

The HC was also informed
that the fleet of vehicles avai-
lable for emergency response
services under Dial 112 was
augmented and that a one-
acre plot was allocated for set-
ting up the headquarters of
the emergency services,

With regard torecent poli-
ce encounters, the Punjab
govt counsel, upon instruc-
tions from the director of po-
lice, Punjab, submitted that
the Punjab Police personnel
weredischarging their duties
in consonance with the gui-
delines issued by the Natio-
nal Human Rights Commis-
sion and in accordance with
law

The matter is now fixed
for March 17. In this case, the
division bench headed by
Justice Anupinder Singh
Grewal is hearing multiple
issues, including the security
situation in Punjab jails,
especially in view of the tele-
cast of gangster Lawrence
Bishnoi's interview from a
Punjab jail and various inci-
dents of organised crime in
the state.
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State orders closure of explosives unit in Nagpur after deadly blast that killed 19 workers

Maharashtra government shuts down SBL Energy's Nagpur unit after a deadly explosion killed 19. An inquiry and
charges for negligence are underway.

Published on: Mar 06, 2026

MUMBAL: Five days after a deadly explosion at an explosives manufacturing unit in Nagpur claimed 19 lives and
injured 23 others, the Maharashtra government has issued a closure order for the detonator assembly unit of SBL
Energy Limited, located at Raulgaon in Nagpur district. The blast, which occurred on March 1, prompted the state
to take immediate action, with Maharashtra’'s Labour Minister, Akash Fundkar, revealing the closure decision
during the state assembly on Thursday.

The government has also initiated a divisional inquiry into the incident and intends to pursue charges under
Section 302 of the Indian Penal Code (IPC) if the investigation reveals negligence or criminal intent. “We have
already ordered the shutdown of the company and a probe by the divisional commissioner. If the report suggests
negligence, we are prepared to book those responsible under Section 302 of the IPC,” Fundkar confirmed.

The minister further disclosed that 21 individuals, including the owner of the company, have been booked for
culpable homicide due to non-compliance with safety protocols. “This is the first time an owner has been booked
in such a case,” Fundkar stated. He emphasised that the government would not hesitate to hold accountable
anyone found guilty, including labour officials, if negligence is discovered on their part.

Despite the company undergoing six safety audits in the past, it had been repeatedly cited for failing to meet
safety standards. Fundkar also revealed that each audit led to legal action for non-compliance.

In a parallel development, the National Human Rights Commission (NHRC) has taken suo motu cognisance of the
explosion, issuing a notice to chief secretary Rajesh Agarwal and director general of police Sadanand Date. The
NHRC has demanded a detailed report within two weeks, seeking updates on the condition of the injured, the
progress of the investigation, and the status of compensation for the victims and the families of the deceased.
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Gurdaspur Encounter Row: Who Was Ranijit Singh? Congress Leader Sukhpal Singh Khaira Urges SC to Take Suo
Motu Action Over Alleged Extrajudicial Killing in Gurdaspur

Punjab Congress leader Sukhpal Singh Khaira has urged the Chief Justice of India to take suo motu cognisance of
the alleged extrajudicial killing of 19-year-old Ranjit Singh by Punjab Police in Gurdaspur.

PUBLISHED BY Nisha Srivastava MARCH 6, 2026 9:03 AM

Gurdaspur Encounter Row: Punjab Congress leader Sukhpal Singh Khaira has written to the Chief Justice of India,
urging the Supreme Court to take suo motu cognisance of what he described as the alleged extrajudicial killing of
19-year-old Ranjit Singh in Gurdaspur district of Punjab.

In his letter, Khaira claimed that the incident points to a disturbing pattern of alleged fake encounters in the state.
He requested the apex court to treat his representation either as a writ petition or as grounds for initiating suo
motu proceedings.

Khaira urged the Supreme Court to invoke its powers under Articles 32 and 142 of the Constitution to examine the
case. According to him, the issue directly involves the fundamental right to life and personal liberty under Article
21, which cannot be taken away without due legal procedure.

He argued that the alleged incident raises serious constitutional concerns and requires judicial scrutiny at the
highest level.

Who Was Ranijit Singh?

Ranjit Singh was a 19-year-old first-year Bachelor of Arts student from Gurdaspur district. He was killed on
February 25 in what the Punjab Police described as an encounter. However, Khaira questioned the police version
of events and raised concerns about the circumstances leading to the youth's death.

Allegations of Ranijit Singh Illegal Detention and Procedural Violations

In his letter, Khaira alleged that Ranjit Singh was picked up from his residence without a formal arrest memo. He
also claimed that the youth was not produced before a magistrate and that his family was not informed about his
detention.

According to Khaira, these actions would violate the guidelines laid down by the Supreme Court in D K Basu v.
State of West Bengal, which established procedures to be followed during arrests and detention.

He further alleged that CCTV cameras in the area were removed or disabled before the youth was taken away by
the police.

Ranjit Singh Family Denies Criminal Record

The letter also stated that Ranijit Singh’s family claimed he had no criminal record or history of violent activities.
Khaira questioned the police account that reportedly described the youth as being linked to Pakistan's intelligence
agency, ISI. He argued that the police narrative raises several unanswered questions that need an independent
investigation.

Sukhpal Singh Khaira Questions Over Lack of FIR Against Punjab Police

Khaira further alleged that no FIR has been registered against the police personnel involved in the incident and
that no independent magisterial inquiry has been ordered so far. He also said that authorities have not complied
with the guidelines laid down by the Supreme Court in PUCL v. State of Maharashtra, which outline the procedure
for investigating encounter deaths.
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Sukhpal Singh Khaira Claims Pattern of Similar Encounters in Punjab

In his representation, Khaira stated that the case should not be viewed in isolation. He referred to another
incident from January 2026 involving a person identified as Karan Pathak, which he claimed followed a similar
sequence of events while the individual was in police custody. Khaira also referred to observations made earlier
this year by the Punjab and Haryana High Court, which had expressed concerns regarding rising criminal activity
in the state.

Sukhpal Singh Khaira Demands for CBI Probe Into Ranjit Singh Death

In his plea to the apex court, Khaira requested a comprehensive investigation by the Central Bureau of
Investigation (CBI) into the death of Ranjit Singh. He also asked the court to examine what he described as a
broader pattern of alleged encounter killings in Punjab. Additionally, he sought directions for registration of FIRs
against the police personnel involved, forensic examination of post-mortem and ballistic evidence, and
investigation into the alleged removal or disabling of CCTV cameras. Khaira also urged the court to direct the
National Human Rights Commission (NHRC) to conduct an independent inquiry into the alleged pattern of
encounter killings in the state and ensure compliance with the Supreme Court’s guidelines governing police
encounters.
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Indore News: Three Minors Detained For Stabbing Youth To Death On Holi

Three minors were detained for allegedly stabbing Aditya Jamre, a Barwani resident working in the city, to death
in Bhanwarkuan during Holi celebrations. The incident occurred after the youth was sprayed with colour, leading
to an argument. Aditya was critically injured and later declared dead at a hospital. Police are searching for one
accomplice still at large.

Staff Reporter | Updated: Friday, March 06, 2026, 09:01 AM IST

Indore (Madhya Pradesh): Three minors were detained in connection with the murder of a youth over applying
colour on the day of Holi in the Bhanwarkuan area, police said on Thursday.

According to the police, the deceased was identified as Aditya Jamre, a resident of Shivparwati Nagar in the Palda
area. He hailed from Barwani district and worked at a company in the city.

On Wednesday, people were celebrating Holi using colours. When Aditya was standing outside his rented house, a
minor and his two other minor friends passed by and allegedly applied colour on him. This led to an argument
between them.

After a few minutes, the trio left the spot but returned shortly with a knife. During the altercation, one of them
allegedly stabbed Aditya twice, leaving him critically injured.

Aditya was rushed to a hospital, where doctors declared him dead. Police detained all the three minors, while a
search is under way for one of their accomplices.
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Gurdaspur 'encounter': HC seeks Punjab DGP's affidavit; says ‘can't shut our eyes’ to questions

The case surrounds the alleged encounter of Ranjit Singh after he joined the court proceedings through video-
conferencing

Saurabh Malik

Tribune News Service

Chandigarh, Updated At : 09:00 AM Mar 06, 2026 IST

The Punjab and Haryana High Court on Thursday asked Punjab DGP Gaurav Yadav to file an affidavit by March 17,
explaining the circumstances surrounding the alleged encounter of Ranjit Singh in Gurdaspur after he joined the
court proceedings through video-conferencing.

“We can't shut our eyes (to the questions being raised around the encounters),” the bench of Justice Anupinder
Singh Grewal and Justice Deepak Manchanda observed after amicus curiae Tanu Bedi referred to reports on
alleged encounter killings in Punjab, submitting that the incidents appeared to reflect a discernible pattern.
Appearing for the state, senior advocate Puneet Bali submitted that proper procedure was being followed in
accordance with the guidelines issued by National Human Rights Commission (NHRC). Thus, the matter was also
being looked into by a magistrate.

Bali also outlined steps being taken by the government to strengthen policing and ensure accountability. He
submitted that a new transfer policy for police officers above the rank of Inspector had been finalised and
forwarded for Cabinet approval.

During the proceedings, the DGP also told the court that all mandatory procedures and the guidelines issued by
NHRC had been scrupulously followed in the case. He added that the Chief Judicial Magistrate had already taken
cognisance and issued directions, while a Special Investigation Team (SIT) had also been constituted to probe the
incident.

The bench had earlier in the day taken suo motu cognisance of the incident. The court noted that the material
placed before it suggested that the deceased youth was about 19 years old and had no prior criminal record.
Issuing notice, the bench made it clear that the state’s stand would be taken into account in the matter before
proceeding further. “We will give you time to respond. You have to satisfy us. We will take further course of action
only after response from you,” the bench told the DGP.

Expressing concern over similarities in recent encounter incidents reported from the state, the court observed
that such developments were raising questions about adherence to the “rule of law”, particularly in a case where
the deceased had no criminal antecedents.

“You may catch them, but you cannot take the law totally into your hands. They have to be dealt with in
accordance with law,” the bench remarked.

Earlier, Bedi informed the court that media reports suggested several encounters that took place in the recent
past and appeared to follow a similar pattern.

The court was also informed that 500 additional patrolling vehicles had been introduced to reinforce field policing
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and that more personnel were being deployed for patrol duties. In addition, about one acre of land in Mohali had
been earmarked for setting up a facility aimed at strengthening the emergency response system.
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Ranjit Singh encounter: Congress leader Sukhpal Singh Khaira urges SC to take suo motu action

City | Mar 6, 2026, 07:53 IST

Chandigarh: Punjab Congress leader Sukhpal Singh Khaira urged the Chief Justice of India to take suo motu
cognisance of what he described as the alleged extrajudicial killing of 19-year-old Ranjit Singh by the Punjab
Police in Gurdaspur district. In his letter, Khaira claimed the incident reflected a broader and troubling pattern of
alleged fake encounters in the state.

Khaira requested the court invoke its jurisdiction under Articles 32 and 142 of the Constitution, and prayed that
his letter be treated either as a writ petition or as grounds for suo motu action. He argued that the matter
concerns the fundamental right to life and personal liberty guaranteed under Article 21 of the Constitution, which,
he said, cannot be taken away except through due process of law.

In the letter, Khaira referred to the case of Ranjit Singh, a 19-year-old first-year Bachelor of Arts student from
Gurdaspur district, who was killed on Feb 25 in what the police described as an encounter.

Khaira said Ranjit Singh was allegedly picked up from his residence without a formal arrest memo, without being
produced before a magistrate, and without informing his family, which he claimed was in violation of the
guidelines laid down by the Supreme Court in D K Basu v. State of West Bengal regarding arrest and detention
procedures. He also alleged that CCTV cameras in the locality were removed or disabled before the youth was
taken away.

The letter added that the family claimed that Ranjit Singh had no prior criminal record or history of violence.
Khaira also questioned the police account of the events leading to the encounter, in which the youth was allegedly
described as an operative linked to Pakistan's ISI.

The Congress leader also alleged that no FIR was registered against the police personnel involved, and that no
independent magisterial inquiry was ordered so far. He further claimed that there was no compliance with the
guidelines laid down by the Supreme Court in PUCL v. State of Maharashtra regarding investigation of encounter
deaths.

In his representation, Khaira stated that the case should not be viewed in isolation and referred to what he
described as a pattern of similar encounters in the state. He cited another incident from Jan 2026, involving a
person identified as Karan Pathak, which he claimed followed a similar sequence of events while the individual
was in police custody.

Khaira also referred to observations made earlier this year by the Punjab and Haryana high court about rising
concerns related to criminal activity in the state.

In his plea to the apex court, Khaira sought directions for a comprehensive investigation by the Central Bureau of
Investigation into the death of Ranjit Singh. He also requested that the probe examine what he described as a
broader pattern of encounter killings.

The letter further requested the court direct the registration of FIRs against the police personnel involved in the
incident, order forensic examination of post-mortem and ballistic evidence, and investigate the alleged removal or
disabling of CCTV cameras.

Khaira also urged the court to direct the National Human Rights Commission to conduct an independent inquiry
into the alleged pattern of encounter killings in Punjab, and to ensure compliance with the Supreme Court
guidelines governing police encounters.
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CB-CID rules out organ theft involving Viluppuram ashram

Full body scan done on dozens of destitute and mentally challenged persons who were shifted to other States
Published - March 05, 2026 09:06 pm IST - CHENNAI

S. Vijay Kumar

The Crime Branch CID of the Tamil Nadu police has ruled out allegations of organ theft from hundreds of inmates
admitted to Anbu Jothi Ashram in Villuppuram district and later shifted to homes outside the State.

Investigators traced several destitute women, beggars and mentally challenged people among others who were
moved to other NGOs in Rajasthan and Karnataka.

The agency is investigating allegations that many people, including senior citizens, abandoned by their family and
living near railway stations, bus stands, temples and other public places in the northern districts of Tamil Nadu,
were forcibly picked up by agents in private ambulances and taken to the ashram where they were beaten up.

It was also apprehended the inmates who were shifted to other places within the State and outside could have
been victims of organ theft.

No evidence of organ theft

“A full body scan was conducted on dozens of people who were transferred from the Viluppuram ashram to
homes outside the State. There was no evidence of any organ theft. Even in cases where a couple of them had
died due to certain ailments, the bodies were exhumed and a post-mortem was conducted,” a senior investigator
told The Hindu.

The offences of using forged certificates, such as police clearances for treating and transporting the inmates to
homes in Rajasthan and Karnataka were being probed. The huge quantity of medicines meant for neurological
issues that were seized from the premises of the ashram were procured from government hospitals on the basis
of prescriptions given by doctors, the officer said.

Evidence of sexual assault

On two complaints of sexual assault, evidence had been established corroborating the allegations made by the
victims and the investigation was nearing completion, the officer said.

Sources in the investigating agency said a monkey caged in the ashram had bitten some inmates. Action as per
law was being initiated against the concerned for caging the monkey and making the people vulnerable to its
attack.

The Anbu Jothi Ashram, an unlicensed home admitting beggars, destitute, mentally challenged people, alcohol
addicts and others, which functioned since 2005 at Kundalapuliyur in Villupuram district was shut down in early
2023, after government authorities conducted a raid following allegations of serious irregularities and human
rights violations. A team of the National Human Rights Commission had also inspected the ashram.

Published - March 05, 2026 09:06 pm IST
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Presidency University Hosts First International Moot Court

Raj Priya

2 mins read Updated on Mar 6, 2026 11:54 IST

Presidency University School of Law held its first International Moot Court Competition last week. The event lasted
three days and was organised together with the National Human Rights Commission. The moot court by
Presidency University brought a good number of law students and experienced lawyers to the campus and gave
everyone a clear sense of focused legal work.

Justice Shivraj Patil, who served on the Supreme Court and later as chairperson of the NHRC, came to declare the
competition open. He gave a speech in which he discussed three essential qualities in the legal field: real integrity,
steady hard work, and the ability to stay humble no matter the circumstances. Several students mentioned
afterwards that those particular comments stayed with them longer than the more technical parts of the
programme.

Forty-four teams competed in all. The group included students from recognised law schools in India such as
NLSIU in Bengaluru and NLU Jodhpur along with other National Law Universities. There were also teams from
Bangladesh and Sri Lanka. The case the teams had to argue was put together to feel like genuine court work. It
asked for solid research, proper behaviour in a courtroom setting, and quick thinking when a judge asked a
difficult question. For most of the participants, this was probably the nearest thing yet to the difference between
studying law and actually appearing in court.

The rounds moved through five stages. First came the preliminaries, then octafinals, quarterfinals, semifinals, and
finally the concluding round which turned out to be very close. Fifty-three judges took part overall. They included
senior practising lawyers, partners in well-known firms, and teachers who have judged many moots before. After
each round the judges gave detailed comments to the teams, and quite a few students said those discussions
were the most helpful aspect of the whole experience.

When the final arguments finished, Tamil Nadu National Law University was announced as the winner. MKPM RV
Institute of Legal Studies took first runner-up place and The Tamil Nadu Dr. Ambedkar Law University came third.
The closing ceremony rounded things off. Justice Venkatesh Naik Thavaryanaik from the Karnataka High Court
spoke to the gathering. He shared some thoughts from his own starting years as an advocate and explained why
competitions like this one matter as real preparation for the work lawyers eventually do in front of actual judges.
His remarks gave the students a clear idea of how the skills they had been practising could carry over into
professional life.

Dr Vidya Shankar Shetty, the Pro-Vice Chancellor, and Dr Saroj Sharma Bohra, Dean of the School of Law, looked
after the arrangements from beginning to end. They made certain that every team, whether they won an award
or not, went away with certificates, useful observations from the judges, and a few new professional contacts that
will help them in the years to come.
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